
[ 34781
IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

FRIDAY, THE TWENTY FIRST DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HON'BLE THE CHIEF JUSTICE APARESH KUMAR SINGH

ARBITRATION APPLICATION NO: '111 OF 2025
Between:

M/s. Laxmi lnfobahn Private Limited, Registered Office at Laxmi Cyber Centre,
8-2-682, Road No. '12, Baniara Hills, Hyderabad, Telangana - 500 034
Rep. by its Authorized Representative Mr. A.G.Krishnan, S/o. Late A K G
Krishnan, Aged about 59 years, R/o. Hyderabad.

...Applicant
AND

M/s. ANSR Global Gorporation Private Limited, Registered Office at Manyata
Embassy Business Park, SEZ, Ll, Block Banyan, Ground Floor, Outer Ring
Road, Nagavara Hobli, Bengaluru - 560 045, Karnataka. 

...Respondent

Arbitration Application under Section 1 1(6) of the Arbitration and

Conciliation Act, 1996 R/w Scheme for Appointment of Arbitrator, 2000 praying

that this Hon'ble Court may be pleased to appoint the Arbitrator on behalf of the

Respondent under Section 11(6) of the Arbitration and Conciliation Act, 1996 to

adjudicate all the disputes between the Applicant and the Respondents herein

arising out of the Lease Deed dated 03-11-2021 registered as Document No.

16527 of 2O21.

Counsel for the Applicant: Mr. M. Naga Deepak

Counsel forthe Respondents: Ms. M. Sri Harini Reddy

The Court made the following: ORDER



THE HON'BLE THE CHIEFJUSTICE SRI APARESH KUMAR SINGH

Arbitration Application No.111 of 2025

Order,

Heard i\Ir. i\t.Naga Deepak, learned courrsrrl appearing

for thc applicant a.d Ms. M.Sri Harini Reddy, learned counsel

appearing for tl-re respondent.

2. Bi, <rrdcr darcd 24.1,0.2025, this Court proposed to

appoint i\{r. -}usdcc P.Naveen Rao, a former ,r.cting Chief

Justice of rhis (,ourr as arl independent Arbitraror ro adjudicate

tlre disputc bcrtvr'ccn rhc parties. J'he order dated 2'.q.1fi2025 is

extracted hcrcr,rndcr' for easy reference

"Sri S. Ilavi, lcarned Senior Counsel represenrs Sri M.

Naga l)ccpak, lcarncd cr>unsel for applicant.

N{s. N,{. Sri Harini ltcddy, learned counsel appears flor

responclcrr[.

'l'hc aPplicu.r rrnd rhc respondcnt are under a Lc:asc Decd

dated 03. I 1 .2t321 rvhich provides flor arbitrarion cLiuse 31.2.

Iior subsisrins disputc arising out o[ the said Lc:zrse l)eed,

notice invcrking arbitrarion clause was issued on .16.05.2025

upon thc r:cspr>r-rdcnr which thel' have replied ,yide lctter

dared 21.0!',.2025. 'fhev rcsenre their right ro resprnd to the

factual and lcual :rllcgations ar an appropriarc srag] ancl flor



..)..

nomination of an arbitrator. Theteaftet, the applicant has

in,n oked the f 
urisdiction of this Court under Section 11(6) of

thc Arbitration and Conciliation Act, 1,996 (for short 'the

;\ct,) fctr appointment of an arbitrator who has to be

nominated by the respondent as the arbitration clausc

pr<rvides for a panel of three arbitrators, one each to bc

selected by the lessee and the lessor and the umpire to bc

appointcd by the nvo arbitrators.

On notice, the respondent has appeared'

l,carncd counsel for the respondent does not obiect tc>

thc appointment of an Arbitrator to cot-Istitutc thc Arbitral

Pancl.

lngrcdicnts oI invocation' oI arbitration of the iurisdictiorr

of this (-ourt under section 11 (6) of the Act are made out

on the above grounds. Moreover' the respondent is

asrecablc to the appointment of an independent arbiuatot

fr<rm their side. As the applicant has ahe.ady nominated their

own arbitrator, I thereflore proPose to appoint

Sri Justice P. Naveen Rao, a formet AcUng Chief Justice o[

this Court (Resident of #3001, My Homc Bhooia' Block-A'

Plot Nos.22-24 & 31-33,Rayadurgam, Ilanga Reddy District'

N'lobile No: 837401,2311) as an independent arbitrator on

bchalf of the respondent, to adiudicate the dispute berween

tl-re parties. The proposed Arbitrator is rcquested to submit

n
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his consent and a dcclararion in terms of Section 1:2(1) of the

Act read u,'ith Schedulc VI of the Act.

Registn' is dir:ccted to communicate this ordcr to the

proposed .\rbitrator.

The n-rattcr l>c lisrcd aflter three (3) weeks rvith the

responsc, if anv, oI rhe proposed Arbitrator."

3. The pr.posecl i\rbitrator has submitted his c,cnsent along

with a declirration under Scctio n 12(1) read r,vith schedule VI

of the Arbirrarion and Conciliation Ao, 1996 (firr shorr 'rhe

Act') bv letter datecl 0.j.i 1.2025

4. Learnccl counsel for rhe applicant, therefore, submits thar

appointment oI the proposed r\rbirrator may be cc,nfirmed.

5. In that vicrv o[ rhc matter, I here,by appoint

Mr. Justice NIr. P.Nar,,cen Rao, a former Acting Chief Justice of

this court (lteside,r of #3001, My Home Bhoojzr, Block-A,

Plot Nos.22-24 & 31 -33, Raidurgam, I(V.lta,ga Reddy

District,'felangana Statc - 500081; Ph.No .040-23,+42575/7 6;

-/ Mobile No.8374012311), ro acr as an independenr Arbitrator

on behalf of the respondenr in respecr of the dispure berween

t
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the parties. The Arbitrator nominated by the applicant/lessor

and the Arbitrator appointed by this Court shall nominate a

third Arbitrator, who shall be the Chatrman to constitute the

Arbitral f'ribunal.

6. Registry is directed to serve a xerox copy of the entire

pleadings to the learned Arbitrator. The learned Arbitrator is

requested to keep in mind the flee prescribed in Schedule IV o[

the Act ancl thc dmc limit prescribed under Section 29A of the

Act.

7
'I'he .\rbitration Application is, accordingly, disposed of.

Miscellaneous applications pending, rf any, shall stand

closed.
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Mr.JusticeMr.P.NaveenRao,aformerActingChiefJustice,HighCourtfor

theStateofTelanganaatHyderabad(Residentof#3001,MyHomeBhooja,

Block-A,ptotnos.z2-24&31-33,Raidurgam,K.V.RangaReddyDistrict'

TelanganaState5O0OS1;PhoneNo'040-23442575176;Mobile
No.837401 2311)(By special Messenger)(Atong with a copy of affidavit

, il:r:::::::";"",, os section officer, Hish court for the state of

Telangana at HYderabad'

3 one cQ to r' M $;',i,Df."x3h,i'xiiSix[3b"?o4. One CC to Ms' I

L_. - -,

1



HIGH COURT

DATED:21 11112025

ORDER

ARBAPPL.No.I11 ot 2025

DISPOSING OF THE
ARBITRATION APPLICATION
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